
of the  Employees’  Provident Fund 
Scheme, 1952 provides for penalties to 
such person/persons who contravene/s 
or makes default in complying with any 
of the Provisions including the provi
sion that relate to  non-extension of 
benefits t0 eligible  employees under 
the Provident Fund Scheme.

(b)  to (d). As reported by the Em
ployees’ Provident  Fund Authorities, 
the main activity of the Dandakaranya 
Development Authority  is rehabilita
tion of refugees and, as such, it does 
not fall under any  of the Scheduled 
heads to which the Employees’ Provi
dent Funds and Miscellaneous Provi
sions Act, 1952 at present applies. How
ever, the Central Workshop of the Pro
ject at Ambajuda has  been covered 
under Scheduled Head  “Automobile 
Servicing and Repairing”  with effect 
from May, 1966. The establishment dis
puted the applicability  initially, but, 
began compliance from November, 1970 
in respect of work-charged employees 
of the workshop. The Regional Provi
dent Fund Commissi oner Orissa issue 
notice under Section 7A of the Act for 
determination of the dues for the pe
riod 5/66 to 10/70. The establishment, 
has deposited the employers share of 
contribution  for the  period 3/67 to 
10/70 and has expressed its inability to 
pay the dues for the period 5̂6 to 
2/67 in the absence of records for that 
period.

The establishment has also pleaded 
for waiver of the employer’s share from 
5/66 to 2/67 and employees’ share from 
5/66 to 10/70 as no deductions were 
made from wages for employees’ con
tribution. Their request is under exa
mination of Regional Provident Fund 
Commissioner.

Revision of Bills of  Property/House 
Tax in South Zone of Delhi 
Municipal Corporation

6782. SHRI HARIKESH BAHADUR: 
SHRI RAM VILAS PASWAN:

Will the Minister of HOME AFFAIRS 
be pleased to state:

(a)  whether it is a fact that a num
ber of bills relating to payment of pro
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perty/house taxes for the year 1980-81 
and arrears bills of past years in res
pect of rented out properties in South 
Zone of Delhi Municipal Corporation, 
Green Park, New Delhi, have been re
vised on the basis of standard rent in 
view of the recent judgement of the 
Supreme Court and revised bills sent 
to the assessees for payment; and

(b)  if so, the number and details of 
these properties?

THE MINISTER OF STATE IN THE 
MINISTRY  OF  HOME  AFFAIRS 
(SHRI YOGENDRA MAKWANA): (a) 
and (b). The Municipal Corporation of 
Delhi has intimated that 494 general 
objections for the year 1980-81 filed by 
the assessees for the revision of assess
ment of their properties in accordance 
with the Supreme Court  Judgement 
were considered by  the Corporation. 
The requests for re-assessment on the 
basis of standard rent under Section 6 
of the Rent Control Act, 1958 were 
considered and not found acceptable to 
the Corporation as the assessees failed 
to produce documentary  evidence as 
regards the aggregate amount of the 
reasonable cost of construction and the 
market price of the land comprised in 
the premises on the dafce of commence
ment of the construction as provided 
under Section 6(2) (b) of the Delhi Rent 
Control Act, 1958. Accordingly, assess
ment were made as provided  under 
Section 9 of the Delhi  Rent Control 
Act, 1958.  The details of the proper
ties, locality-wise,  are given in the 
statement laid on the  Table of the 
House. [Placed in Library. See  No. 
LT 2330/81].
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